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GOVERNMENT OF KERALA .
Law (Legislation-E) Department - -
NOTIFICATION
No. 234?5fLeg.Elf2018fLaw. . 5th November, 2018

Dated, Thiruvananthapuram, 19th Thulam, 1194
14th Karthika, 1940

In pursuance of clause (3) of Article. 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publicalibn in the
Gazette of the following translation in English language of the '
Kerala Police (Amendment) Ordinance, 2018 (56 of 2018).

By order of the Governor,

‘B. G. HARINDRANATH,

Law Secretary.
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_ \ [Translation in English of “2018-ee1 308 Gal0eIMd .(esemfoﬂ)
aodaimadmy” published under the authority of the Governor.]

- ORDINANCE No. 56 OF 2018

THE KERALA POLICE (AMENDMENT) ORDINANCE, 2018

Promulgated by the Govemor of Kerala in the Sixty ninth Year of the
Republic of India. '

AN

ORDINANCE
further to amend the Kerala Police Act, 2011.

Preqmb!e.%WHEREAs,.it_ is expedient further to amend the Kerala -
" Police Act, 2011 (8 of 2011) for the purposes hereinafter appearing;

AND WHEREAS, the Legislative Assembly of the State of Kerala is not
in session and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action;

‘Now, THER.EFORE, in exercise of the powers conferred by clause (1) of
Axticle 213, of the Constitution of India, the Governor of Kerala is pleased
“to promulgate the following Ordinance:—

. .
1. Short title and commencement.—(1) This Ordinance may be
called the Kerala Police (Amendment) Ordinance, 2018,
(2) It shall come into force at once.

2. Act 8 of 2011 to be temporar:ly amended.—During the period
of operation of this Ordinance, the Kerala Police Act, 2011 (8 of 2011)
(hereinafter referred to as the principal Act) shall have effect subject to
the amendments specified in section 3 and the special provision undcr
secnon 4,

33/4065/2018/5-23.
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3. Amendment of section 112 —After suﬁ-section (4) of section 112.
 of the principal Act, the following sub-sections shall be inserted, namely:—

“(5) The Chairperson of the State. Authority or any Member or
Members authorized by him, as the case may be, may, for the purpose of
- performing the functions of such Authority efficiently, take an independent -
or joint decision on the applications filed before Authority.

. ~ {6) The Chairperson of the District Authority or any Member or
- Members authorized by him, as the case may be, may take independent
or joint decision on the applications filed before such Authority.”,

4. Special provision in respect of some pending applications and
certain other matters.—Notwithstanding anything contained in the
principal Act or rules made thereunder or in any Jjudgment or decree or
order of any Court, the provisions of sub-sections (5) and (6) of
section 112 shall apply to all applications filed from the date of -
commencement of the principal Act as amended by this Ordinance and
are pending disposal before the State Authority or the District Authority
and to all matters which are to be decided, by such Authorities, further in
pursuance of the judgment of any Court.

P. SATHASIVAM,
GOVERNOR.




